
Suresh Sawashi-vs-Stae of Assam

Misc. Crl. (Bail) Case No. 459 ol2O22

2L-Sep-22

This is a petition filed under section 439 of CRPC, with
prayer to release accused Pritam Sawashi on bail, in
connection with Tezpur PS case number 949122 under
section 4201376 of IPC.

The called for CD has been received. I have heard the

learned counsel for the accused and also the learned

Additional PP for the state and I have perused the
materials on record.

The facts of the case, in brief, are that on 0210912022

an FIR was lodged by one Priyanka Garait in the
Tezpur PS, stating therein that on 1310812022 at about
B AM while she was proceeding towards Bihuguri H.S.

School from her house, the accused Pritam Sawashi,

R/o Naharani Tea Estate, forcefully took her in his

motor cycle to Tezpur. The accused took the girl in a
Hotel and committed rape upon her and he also

induced her by saying that he would marry her.

Thereafter in the evening he dropped her in front of
'' the house of her sister. The informant did not reveat

the incident before her family members out of fear.

However subsequently she revealed the same before

her family members, considering the future
consequences.

Based on that FIR Tezpur PS case number 949122 was
registered under section 4201376 IPC. The accused

was arrested on 0710912022 and since then he has

been in custody. A bail petition moved earlier before
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the learned CJM Sonitpur was rejected, vide order

dated 0810912022.

The learned counsel for the accused/petitioner has

submitted that the informant was in love with the

accused and they started living together voluntarily.

Subsequently the informant went to her paternal

house and thereafter she falsely lodged this case

against the accused.

The record reveals that there are sufficient
incriminating materials against the accused and the

allegation against him is serious in nature. Though the

learned counsel for the accused has submitted that the

victim girl voluntarily went to live with the accused;

the materials on record do not suppoft that story. The

investigation is at the nascent stage and releasing the

accused from custody at this stage is likely to hamper

the investigation process. Considering all these aspects

of the matter, the bai! petition is rejected at this stage.

Return the case diary in sealed cover. With this order

this Misc case is disposed of.
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